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CENTRAL ADMINISTRATIVE TRIBUNAL
A | ALLAHABAD BENCH

ORIGINAL APPLICATION NO.1202 OF 2006.
ALLAHABAD THIS THE 3157 DAY OF OCOTOBER 2006.

HON’ ELE MR. JUSTICE KHEM KARAN, V.C.
HON’ BLE MR. M. JAYARAMAN, A.M

prabhunath son of Baldeo Yadav, aged about years, resident of
General Store (Jagata purwa) Harjendra Nagar, Kanpur.

ety AP CE .
(By Advocate: sri R.P. Singh)
VERSUS.

12, Union of 1India through the Secretary, Ministry of
. pefence, Govt. of India, New Delhi.
- 2. The Air Officer 'Ccmmanding-in—Chief, Head Quarter
Maintenance, Indian Air Force, vVayu Nagar, Nagpur.

3. The Commandlnd officer, 402, Air Force Station, Chakeri,
Kanpur.

<owns « Respondents

(By Advocate: Ssri Saumitra Singh, Senior Standind Counsel for
Union of India)

ORDER
By JUSTICE KHEM KARAN, V.C.

Heard Sri R.P. Singh, learned counsel for the applicant and
Sri S. Singh, Senior standing Counsel for Union of India appearéuﬁ

for the respondents.a@uﬂ-h@ has ipstruotien to appealr %&hﬂrs%
c&seT%

Zs The applicant 1S praying for commanding the respondents to
consider absorption of the applicant and to reqularise him on any
group ‘D’ PpoOsSts and also to draw the seniority list of those

persons who have worked as Anti Malaria Lascar.

5. His case, 1in brief is that he was initially engaged On
05.05.1992 as casual/Daily Rated Anti Malaria Lascar (Annexure A-
1) on seascnal basis for a period from May 1991 to 31°° of October
1991. He has further said that since then he wWas engaged as
e Seasonal Anti Malaria Lascar in the year 1992, 1994, 2000, 2001,
: 2002, 2003, 2004, 2005 and ,006. It 1is alleged that che

Department formulated a scale in the year 1997 (Copy of which 1s
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at Annexure 12) previ%&ng inter—alia that such casual workers who

CeXin
have completed nuﬁher of days as mentioned therein’ will be
A

regularieed, sri R.P singh =ays that under the same scheme
gseveral juniors to the applicant have since then regularised pbut
the applicant has not bheen regulerieed 80 fer)inepite of the fact
that he has peen given representation (copy o©of which is at

Annexure 11) -

4. This much 18 clear from the averment made in the o.A. that
the claim of the applicant for regulerleetlen in accordance with
the said scheme of 1997 has not been Cors? ac far, The proper
course Seens to be O direct the regpondents No.2 and 3 to
consider the repreeentetien (copy ©f which is at Annexure 11) of
the applicant for his regularisetlen in accordance with the said

scheme of 1997 and tO pass suitable orders within 2 period to be

fixed by this Tribunal.

9% Sso the D A. is flnally dleposed of with a direction tO the
respondents Ne 2 and 3 to consider the repreeentetlen (Annexure
11) of the applicant in accordance with the Scheme of 1997) for
regularisetien and pass suitable orders 1in accordance with Rules
within a period of three months from the date, & certified cOPY

of this order together with copyY of said repreeentetien is placed

pefore them.

6. copy of the order and cOpRY of the O.A. may pe given to Sril

Saumitra singh, Senior Standind Counsel for Union of India.
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Member—A Vice—Cheirmen.-
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